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He has used an unparbamentary w rd
He ms‘ behaving like this in Rajya Sabha
also, He used the words—

esHe 15 a responsible Minister and
heis wrong, We are not going to tolerate
thus ssess

MR SPEAKER Plaese do not record
anytiung

(Intrerruptions)%,
I shall g~ through

mg t0 expunge

;:' Jubuhoum. I am also notallowing
mﬁm; the ongnal statement
1 have ﬂm orifinal Statement
Thereis nothing debatable 11t Bxcept-
ing thll.:, :u:n‘:l‘unn: nlln;d;ny:bm:

veryt §o out o record
%o ih:tl?:t discussicn 15 allc wed

(Interruptsons)%
MR SPEAKER . Please do not record

(Interruptions) %,

Personal SRAVANA 17, 180 (RAKA) Pohee Commiiesioner 3

in Delhs (Stat.)

MR SPEAKER : 1 am mot allowing
any further submussions to be made
Thereis noqnuuonoh:gpwmofotder
In the guive of pornt of order, every-
body wants to speak on both sides—I
am not refernng to one side only—
more erpecially the semior members
1 am not allowing any point of order

The Home Min ter will now make
2 utatement

SHRI VASANT SATHE (Akeli)
Is there any «upplementary list of busw-
ness ? I do not find anything about the
llome Mimuter mehing & slatemcnt
in the List of bu iness

MR SPTAKER TheHome Mimicter
wrote to me thi« moming that he wants
to make a latement sbout/1) Intw ¢ ue-
ton of Polic Commisauier sy.em
inDdhrand (2) Publicationof a photostat
copy of a MISA warrant dated 26th June
1975 1 sued by the then Depuny -
missionc: of Delln I have allowed
him to mahe the statements

13 16 hrs.

STATEMENT R} INTRODUCTION
OF POLICE COMMISSIONER
SYSTEM IN D

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH)
Sir, The Police 10 Dellv have been
mremndbyth: provisions of the Indisn

1ce Act of 1861, which provides for the
general superintendence and comtrol of
the District Magistrate over the
of the police question of introduc-
g the Police Commussioner system
10 Delhi has been under comvderanon
of Government fo- the last 20 years ever
since the Estimates Commuttee made a
recommendatton to +this effect Sub-
sequently, the Delh' Police Commussion
also knowr as the :g;:nlu mum
mats submitted 1 2 50 re-
mnm.[ the introduction of ths
system 10 Dellu

2 The idvantages aod disadvantages
of a change-over to the Police Com-
mmstoner _system had been considered
in depth from time to ime It1s no
doubt true that not only the quality of the
personiniel but alsothe system underwhich
they fuﬂcuon:g, wmldmlr decisive 10
determuni ency performance
'I'hca-'llr;‘ thm.‘hcns, therefore, was that
gg ba!l&oc ‘ﬁl::n—our Dury ht;:

vour a mg
Emergency, however, 8 deation was taken

ordcred by the Chair.
';"ﬁ'ﬁ'm" by



st Photoetat Copy of AUGUST 8, 1977

[Ski Charan Singh)

in  November, 1976 that the recom-
mendation of the Khosla Commission

should
mulchmm be

3 Government have recomsidered the
matter i the light of the complexities
of the task of police and the new
challenge~ faced by them with progressive
urbanisation of the Umon territory of
Delht and rapid growth of population
The Police ssioner system has
been obtaining 1n the former Pre 1dency
towns of Bombay, Calcutta, and Madras
night from the incepuon of the modern
concept of policing and it has been operat-
10g to advantage 1n other metropolitan
arcas of  Hyderabad, Bangalore
Ahmedabad, Nagpur and Poona, where
it was introduced subsequently The
duality imherent 1n the gmempolme—
magistracy system nhibits the police
1n quuckly responding to situations and
affects ther effic 10 their primary
tark of erime control and maintenance
of law & order It 1s also indicative of a
lack of trurt 1n the police and
curbs 1ts nItiative efficiency  After
conmdering all aspects of the matter
and 1n the of 'mpro
of the efficiency of the police an this
capital eity, Government have decided 1o
switch over to the Police Commys~ioner

tern  Steps are being  taken to sec

the change-over to the new system
15 effected as carly as possible

Sir, with your permission I may add
thet the Government has dec: to
adwvise the State Government of Uttar
Pradeth also to introduce this system
in their metropolitan city of Kanpur

13 31 hrs.

STATEMENT RE PUBLICATION OF
A PHOTOSTAT COPY OF A MISA
WARRANT DATED THE 26TH B;UJ}':I‘BA;
1 ?i 1SSUED BY THE THEN D

f.?O ISSIONER. OF DELHI

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH):Sir, the publs-
catv n ¢ f & photostat oopy in the ssue
of Indian of 28th  July, 1977,
of a MISA warmant slleged 1™ hrve
been 1gsued by the former Deputy

e ner £ De hion the 26th June, 1975 was

in the House dey before yesterda

and with
vm:ﬂ,::t ¢ subject todey

The publication f this document

which did not contain the particulare cf
the person to be detaned naturslly caused

He his Isined that 1n a meeting
convened br:me then Lt Govern rin the
everung of asth June, 1975, the Lt Go-
vernor gave Specific «rders that senior
Laders f the opposition as well ag
their foll wers should be detained under
MISA immedistely and that the Depury
Commuss: ner should igsue orders «;
the bagis flists to be furnished to him
by the prlicc He has alse stated that thera
was conting us from tbe Lt Go-
vernor as wellas the then Prime Minister's
house thet 1sue of warrants « f arrest
should be exredited. He ha® aleo stated
tha. each detent1 n was approved by him
personally Five ¢'pies « f warran s had
ty be red in each case. In scme
cases, h wever, forms of warrant were
signed by hum and given to other persons

SHRI VASANT SATHE (Akol):

The mat“er 15 sub ] Shr uld
this not all go there ? is producing
more ewidence, )  You

want all evidence to praduced
here. But when we talk of Belchs, you say
‘stop’.  Thats all  The matter 15 b
3¢ N w you have Shah C mmussu n,
y do you not produce all this evidence
there ? A statement made by ‘ome police
Officer about what orders were 155ued 1o
hum— Is 1t not a_matter for enquiry 2
Kindly tell me, Under rhe gmse «f a
Statemen® here 15 an evidence being
duced to_prejudice the mind of pub-
ic and als0 bnng pressure on the judge.
Thas wall ell appear 1o the presstom mow,
Is 1t not ? You cannst have double sten-
dards When Belchs was being discussed,
why did you not allow a diccussion cn
Belchu incident ? (Interruptions)

I want your ruling on thi, I have raised
a prant ¢ f order, (Interruptions)

riends
their Rovernment by shoutings here.



